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O R D E R 

10.07.2019  By way of last chance, on the request of the learned counsel for 

the Appellant, we adjourn the matter. 

 Post the case ‘for orders’ on 15th July, 2019.  The appeal may be disposed 

of on the next date. 

 In the meantime, parties may file their short written submissions not more 

than 3 pages.  

[Justice S.J. Mukhopadhaya] 
Chairperson 
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Member (Judicial) 
 

 

[Kanthi Narahari] 
Member (Technical) 
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